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MR. CHAIRMAN : The question is :

“That leave be granted to intro-
duce a Bill to provide for the represcn-
tation of the employces of stock
exchanges in the country on their
governing bodies."

The motion was adopted.
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MR. CHAIRMAN : The question is :

“That leave be granted to intro-
duce a Bill to provide for the setting
up of a Film Distribution Authority for
distributing cinematograph films and
requiring the cinema theatres to
exhibit such films.™

The motion was adopted
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CONSTITUTION (AMENMENT) BILL*
(AMENDMENT OF THE SLVENTH SCHEDULE)
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MR. CHAIRMAN : The question is :

“*That leave be granted 1o intro-

duce a Bill further to amend the Consti-

tution of India.”

The motion was adopted.
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CONSTITUTION (AMENDMENT) BILL*

(AMENDMENT OF ARTICLE 174)
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MR. CHAIRMAN : The question is :
“That leave be granted to intro-
duce a Bill further to amend the Consti-
tution of India."”
The motion was adopted.
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